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Tejinder Kaur 
D/o Shri Sudershan Singh 
R/o M-16, Green Park (Main) 
New Delhi-110016.          ...Applicant. 
 
(Applicant in person ) 
 

Versus 
 
 
1. Shri Vinay Sheel Oberoi 

Secretary, 
Ministry of Women & Child Development 
Government of India 
Cum Vice-Chairman, NIPCCD 
Room No. 601, A-Wing, Shastri Bhawan 
Dr. Rajendra Prasad Road, 
New Delhi-110001. 
 

2. Dr. Dinesh Paul 
Director 
National Institute of Public Cooperation and 
Child Development (NIPCCD) 
5, Siri Institutional Area, 
August Kranti Marg, 
New Delhi-110016. 

 



3. Union of India 
Through 
Secretary  
Ministry of Women & Child Development 
Government of India, 
Room No. 601, A-Wing, Shastri Bhawan, 
Dr. Rajendra Prasad Road, 
New Delhi -110001. 

(CP No. 4/2015) 
 

(2) 
 

4. National Institute of Public Cooperation and 
Child Development (NIPCCD) 
Through its Director, 
5, Siri Institutional Area, 
August Kranti Marg, 
New Delhi-110016.            ...Respondents. 

 
(By Advocate: Shri H.D.Sharma ) 
 

O R D E R (ORAL) 
 
Justice L.N.Mittal: 
 
 A copy of order dated 19.08.2016 passed by the Hon’ble 

Delhi High Court in Writ Petition (c) No.2330/2014 filed against 

the order of this Tribunal filed today by the counsel for 

respondents is taken on record subject to all just exceptions.  

The Hon’ble High Court has extended the interim order to 

continue till further orders.  By interim order dated 

27.02.2015, the Hon’ble High Court has stayed the instant 

contempt proceedings.  Since the contempt proceedings now 



stand stayed by the High Court by interim order till further 

orders, the instant Contempt Petition is disposed of at this 

stage and notices issued to the respondents stand discharged 

presently with liberty to the applicants to get the Contempt 

Petition revived after the interim order is vacated or the Writ 

Petition is decided. 

  

(Shekhar Agarwal)     (Justice L.N.Mittal) 
   Member (A)       Member (J) 

/kdr/ 


